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(iv) Reported detention of 104 Dm 
Deluxe at Bihiya Station (Eas­
tern Railway) on 21-4-79.

SHRI A. K. ROY (Dhanbad):  I
would like to draw the attention of 
the House to the following matter of 
urgent public  importance  under 
Rule 377.

I have got a horrible  experience 
of tt*jn journey by 104 DN Deluxe

ota 21-4-79 whicn 1 could know by 
inquiry, an aknost qommoni pheno­
menon in the main line of Eastern 
Railway.  Between Buxar to Dana- 
pur, to give passage to  this super 
fast train, the local passenger train 
is delated at Bihiya Station, which 
seems to be the root cause of dis­
turbance in that line. On 21-4-79, at 
6 AJC, pâ Mmger train was detained 
fit Bihiya Station to give clearance 
to the peluxet which  enraged the
local passengers who  stopped this
train also by puling the signal. Then 
nearly all passengers of the  local 
train rushed into the  Deluxe. the
glass panes were broken, the  air-
conditioned  compartments  were 
seized and the vaccum pipes  were 
cut. Some, people forcibly  entered 
into the Dining Car and took away 
all the food prepared for the  long 
distance passengers. After a lot  of 
detention, the train had to start then 
as a passenger train with interme­
diate stoppages between two stations 
due to extra chain pulling. In  this 
way, the train went upto  Mokama 
Junction  via Pat’.ia and  became 6 
hours late.

.Inconvenience caused to the pas­
sengers were extreme. Food was ex­
hausted,  air-oonditioner  failed, 
water  was  also  not  available. 
Comments of the passengers  were 
bitter. All programmes, were upset. 
With me was traveling one Member 
of the Upper House of U.P. He lost 
his connecting train at Howrah.

From Buxar to Mokama the dis­
tance is hardly 200 kms. But jft took 
ten hours for the Deluxe  train to 
pass. Ah ironey to the episode  is 
that tibe Conductor Guard charged one 
passenger, a military officer,  who 
lost all connecting train nt Howrah 
for the late runing of  the  train, 
extra fare chargeable for super fast 
train.

The whole thing  is distressing 
and shameful especially when it is - 
happening for some time nearly re­
gularly. It appears that local passen- .
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gers in this Buxar-Patna route have 
got some genuine grievance and the 
wrong elements are taking advan­
tage of that.

In this summer season, test  of 
the schools, colleges anil Govern- 
ment offices work in thfe morning, 
there, but the Railway* fiirte TaHe 
does net change according to to t , 
nor any extra train Is provided for 
that. jMoreovef, when tkeir local 
trains are detained making them 
late in the morning office or college, 
they become infuriated. This 
point of. the local passengers should 
be looked into and the Time Table 
of the Deluxe and the local train 
in that line must be readjusted. 
Local MP of the area should be 
consulted to end this confrontation 
so that the passengers do not suffer. 
After the trains become late beyond 
a limit, care should be taken of the 
passengers in the respective junc­
tions losing connecting trains and 
in any case super charge must be 
refunded to the passengers, if the 
supper fast trains run late

(v ) Formation op new  M inistry xk 
Goa.

SHRI VAYALAR RAVI (Chirayin- 
kil): I rise to draw the attention of 
this august House and the Government 
to an urgent matter of public im­
portance.

Goa, a Union territory, was under 
4he clutches of Maharashtravadi 
Gomanthak Party (MGP) since the 
liberation. The regime of the MGP 
is being challenged by the people of 
Goa for the last many years. Ad­
hering to the wishes of the people of 
Goa, the Legislators voted out the 
Tegime of Mrs. Shashikala Kakodkar on 
the floor of the Assembly even in 
the midst of violent and unruly scenes 
-created by the rurling party mem­
bers. The shameful act of the legis­
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lators belonging to the MGP is to 
be condemned as it is against every 
democratic norms.

16 Members of the Assembly per­
sonally presented before the Lt. Gover­
nor and made the demand of the im­
mediate dismissal of MGP Govern­
ment and to allow to form a Govern­
ment by the majority group. The 
presence of 16 MLAs itself shows 
that Mrs. Shashikala Kakodar lost 
the majority on the floor of the House 
and she no more enjoys the support 
of the majority. Naturally, she 
ceases to be the Chief Minister even 
though refusing to resign.

«,
Under the Union Territories Act, 

Goa is completely under the admins- 
trative control of the Government of 
India. The Government has to act 
according to the , Union Territories 
Act to uphold the Constitution and the 
democratic right* $1 the people. The 
Government has adopted a method to 
dismiss the Government of Pondicher­
ry and keeping coriitplet* silence over 
the developments in -.The luke­
warm attitude of the Government of 
India has created a political tension 
in Goa and people are afraid of large- 
scale violence under the protc.ec- 
tion of ousted Chief Minister.

Any further delay in dismissing Mrs. 
Kakodkar’s Ministry is in violation of 
the Constitution and encouraging the 
horse-trading by the ousted Chief 
Minister to cling back to power. 
It cannot be tolerated as it goes 
against every democratic norms. So, 
I demand immediate dismissal of the 
Ministry of Mrs. Kakodkar in Goa 
and restore democracy by allowing 
the majority group to form a . new 
Government
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